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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR (3 L
BENCH, JAIPUR, e

\

0.A,No, 534/93 Dt, or order: 16,9,'93
Ajay Kumar %harma 3 Applicant

Vs,
Union of India & Ors, ¢ Respordents
Mr.J ,K,Raushik o8 Counse} for applicant
CORAM

Hon'ble Mr.,Justice D,L,Mehta, Vice Cha3irman
Hon'ble Mr.0.P.Sharma, Member (Adm,)
PER HON'BLE MR,JUSTICE D.L.MEHEA, VICE CHAIRMAN,

Heard the learned counsel for the applicant
and we have perused the judgment dated 13.5,93, It
is expﬁcted from the respondents that they should
comp1§¢iﬁé order dated 13,5.93 particularly when
directigns have been given that i order to avoid
multiplicity of litigation the respondents are

directed to give similar benefits to similarly

'
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placed employees, who have not approached the
Tribunal, In such circumstances, it is the duty of
the respordents to allow the benefits to similarly
situdted persons if the present applicant standson
the same footing though he hds not approdched the |
Tribunal earlier, In case the respondents 4o not
allow such benefits to the similarly situdted per-
sons, ordinarilly O,A, does not lie, the Contempt
Petition lies. Applicant can move 2 Contempt Peti-
tion 1if hé so chooses. We a8lso observe that it is
"the duty of the respondents to decide the represen-
tation mdde by the applicant within a period of
fortnight from the date of the receipt of é copy of

this order and in case the representation is not

decided, the applicant will be at liberty to move
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this Tribunal again according to law, A copy of
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this order alongwith the extra set of the O,A,
already submitted, m2y be sent to the respondents.

The 0.A. stands disposed of.

(0,P,Shatma) (¥,L,Mehta)

Member (A) - Vice Chairman.

L

7
-



